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'.? . - ' : " DATE OF .DECISION_8.2493

,E.l._ﬁrji(@éhan ' Applicant (s)

M/s M.R.Rajendren Nair &
C.M‘N’éﬁf—"

Versus

 sub Divisional Officer{ éﬁﬂmndmn(g o o o

Advocate for the Abplicant (s)

Telegraphs,Nalapouram ana ano

}..

Mr. K.Karthikeya Panick* .A'dvocate for the Respondent (s)

CORAM : ' ;

The Hon'ble Mr. No Dharmadan, Judicial Member.
o © and | | o :
The Hon'ble Mr. R. Rangarajan, AdministratiVe Member ‘

Whether Reporters of local papers may be allowed to see the Judgefﬁent ?Z,

To be referred to the Reporter or not? o
‘Whether their Lordships wish tos see the. fair copy of the Judgement r1a®) ' ' =
To be circulated to all Benches of the Tribunal? AQ : '

JUDGEMENT
(Hon'bb Shri N. Mamadan,Judicial Member)

SN S

The applicant is aggrieved by the delay .

on the part of the reépéndentsato consider and pass -
) . \' . . .

orders on Annexures I & II representations submitted

_claiming re-engegement on the basis of his prior service.

2. . According to the applicaﬁt he has worked
' - as a CGasual mazdoor ffom July, 1984 to July, .1987,' He
dlscontinued from 1987 for no fault of him, Thereafter

i | ‘ he submitted Annexure-I representation on 11,12.90 before

the second respondext. He -has filed another repre=

santation dated 3, 12 91. The respondents have noﬁg x
diqaosed of the représentations sinice the applicant has N

‘not‘preducedvsufficient-materials in proof of.his past

serviced _ o " 4 o,
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,‘ : - 3. . Aceofdi'ngly the second respondent-issued

| | | : ,-"fknnexure—‘I‘II' lgtter to the applicant callihg upon

; “hirh to produce>3cxx supporting documents to pro#e
his prioxr service for cér_lsideration of his repre-
sentations. It is under-}these eircumstances. the
applicant has filed this gpplication under Section
19 of the Administrative ’I‘rlbunals Act mainly*

v em——

© ‘for a direction to the respondents to consﬂdﬂer
his representata.ons and dispose of the same ”er ln \
the alternative to declare that -the applicant is
| entitled to be | incnlude‘d in the list of casual

o ’ R - mazdoors having temporawy status,

4, At the “t'ime when the appl,icatioac-arm
up for -admission. the learned counsel for the
respondm‘ts sﬁbmitted that .thl.s applicatien can
be disposed of if the applicant is prepared to
comply with the direction in ‘Annexure-'II,I ad
produce su friciat materials to prove his prior

~ serttice as claimed in the applieation.

5 ‘I'he learned counsel fOr the applicant
has averred in the application that he has already
submitted sufficient details and ev_idence before

the second respondent sO as to enable him to dispose :
of the representations at Annexures I and II. The
learned counsel for the aopliCant has under‘takemthat
within a week,on receipt of cOpy of this judgment,
the"applicant will produce befOre the second res~
pondent all the materials available in~proofref;;his
previous service. We grant time as requested by

cn vie3
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“lae

the learned coungel for the aopl:cant. If he
produces necessary evidence before the second res-
pondent so as to enablé him todip ose of the
representationsﬂét~Anné§ﬁ¥es I-and I, he shall
do so within a: permod of one month from the date

(}

of receipt of_the samea
6. . The application is accordingly admitted
- and dispesea of on the above lines. There will ke

no order as to costs.

\,\/L//@

’ (R.Rangarajan) Vg
Administrative Member A Judicial Member

8th February,1993
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